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CENTRAL ADMINISTRATIVE WRIBUNAL, JABALPUR BENCH, JABALPUR

Original Applicakion No. 175 of 2003

Jabalpur, this the 28tn day of March 2003.

Hon'ble Mr. Shanker Raju - Member éaudicial)
Hon'ble Mr. R.K. Upadhyaya - Member Admnv. )

U}nod P.Shyam 3

s/o Shri pratap Singh Sayam

r/o 72, Rachna Nagar, Bhopal ‘ = APPLICANT

(By Advocate - Nr.A,PSShrivastava)

VERSUS

1. Union of India !
through Secretary Minlstry of Finance
North- . Block, Neu Delhi- 110001

2. Chairman
Central Board of Direct Taxes
North Block, Nsw Delhi-110001

3. Chief Commissioner of Income Tax
Central Revenue Bldg.
Hoshangabad Road
Bhopal (M.P,

4, Commissioner of Income Tax
Central Revenue B1d,
Hoshangabad Road, -
Bhopal (M.P.,)
5. Director of Income tax (Examination)

Jhandewala Extenlen, A.R.A. Centre
New Delhi = RESP ONDENTS

0 R D E R (oRAL)
By Shanker Raju, enber Qudicial)s

The grievance of the applicant is that he has

b
secured 46% marks out of 100 marks, but e has not been
Jg fns Q;;:yfkfgﬁirfgfk‘ so far,for which a representation
has been moved by the sprlicant to the respondent Nod

on 3044.2002, which is yet to be disposed of,
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2, Keeping in view the departmentaL rules and the

DOPsX circular dated 3140.2000}the respondents are

directed to digpose of 'thé claim of the applicant regarding
declaseitzwi [)'&"1(-.1[:11' speaking and reasoned order within a period

of Bwo months from the date of receipt of Copy of this oxder,

Oehe stands disposed of.
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